FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MILLENNIA BUILDWORTH LLP

 RELEVANT PARTICULARS 3l
1 | Name of corporate debtor = ~ MILLENNIA BUILDWORTH LLP Ww
2 | Date of incorporation of corporatg debtor ) 09/ 11/2023 : 1
3 | Authority under which corporate debtor Reglstrar of Companies, Ahmedabad “
is incorporated / registered = e '
4 | Corporate Identity No. / Limited ACD-8634
Liability Identification No. of corporate ‘
debtor . o' i e o 1 | s |
5 | Address of the registered office and "B -906, THE CAPITAL, SCIENCE CITY ROAD, {\
} principal office (if any) of corporate | Sola, Ahmedabad, Ahmedabad, Gujarat, India,
e _| debtor o | 380060
| Insolvency commencement date in 30/01/2026
respect of corporate debtor | 1
7 | Estimated date of closure of msolvency 1 29/07/2026 “
resolution process ‘.,. B o e e e e T |
8 | Name and reglstratxon number of the Mr. Amrish Navinchandra Gandhi |
insolvency professional acting as interim ‘
resolution professional | IBBI Reg. No.: IBBI/IPA-002/IP-NO0670/2018- 3
e N R T ey B SN L S 2019/12036 =
9 | Address and e-mail of the interim \ Address: 504, Shivalik Abaise, Opp. Shell
resolution professional, as registered | Petrol Pump, Near Anand Nagar Bus Stand,
with the Board | Satellite, Ahmedabad, Gujarat — 380015.
=il Email Id - amrishgandhi72@gmail.com
10 | Address and e-mail to be used for Correspondence Address: 504, Shivalik
correspondence with the interim Abaise, Opp. Shell Petrol Pump, Near Anand
resolution professional Nagar Bus Stand, Satellite, Ahmedabad, i
Gujarat - 380015. \
D s Lol . Process Email Id:c ia@gmail.com :
11 | Last date for submission of claims 13 02 2026 |
(14 days from the receipt of the order dated
5 e e 30/01/2026)
12 | Classes of creditors, if any, under clause | Not apphcable as per information available with ‘
(b) of sub-section (6A) of section 21, ‘ Interim Resolution Professional ‘
| | ascertained by the interim resolution |
|| professional Name the class(es) loe s ;
| 13 | Names of Insolvency Professionals 1 Not Applicable
1 identified to act as Authorised |
‘ Representative of creditors in a class ;
L (Three names for each class) | N )
| 14 | (a) Relevant Forms and l
(b) Details of authorized representatives ‘ ix le nail.co
|| are available at: | ____(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the
commencement of a corporate insolvency resolution process of the MILLENNIA BUILDWORTH LLP on
30/01/2026.

The creditors of MILLENNIA BUILDWORTH LLP are hereby called upon to submit their claims with
proof on or before 13-02-2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.

All other creditors may submitthe claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

>

Sd/-
Amrish Navinchandra Gandhi
Interim Resolution Professional
MILLENNIA BUILDWORTH LLP
1/IPA-002/IP-NO0670/2018-2019/12036
Validity of AFA: 31-12-2026

Email for Correspondence - cirp.millennia@gmail.com

IBBI Reg. No: I
Date: 02-02-2026
Place: Ahmedabad

_s‘}/d.ko‘.
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PUBLIC NOTICE

Motor Accident Claims Tribunal, Mumbai
IN THE COURT OF Smt. PATWARI ROHINI RAJENDRA
H. H. Member, Mumbai, Mumbai.
NOTICE/SUMMONS IN MOTOR ACCIDENT CLAIM PETITION
MACP/2057/2024

il &) 5, 2 oxen sR4
Y612 oI35 AL 9. Al

Jakhara Manjur Khan ... Applicant
Vs
Kureshi Sahjad Khan ... Opponent
AND
Royal Sundaram Gen. Ins. Co. Ltd
To,
Kureshi Sahjad Khan
House No-14/02, Govinda Complex, Bavisa Faliyu road,
Silvassa, Dadra Nagar -396230.
Whereas has instituted a Motor Accident Claim Pefition impleading you as
one of the respondents, which case has been directed to be listed before this
Tribunal/Court for hearing at 10.00 am. On 06-02-2026.
Iow therefore you are given nofice to appear in this Tribunal/Court in person or
by a pleader duly instructed (and able to answer all material questions relating to
the suit, or who shall be accompanied by some person, able to answer all such
questions), on the 06-02-2026 at 11:00 o'clock in the forenoon, to answer
the claim; and and further you are hereby directed to file on that day a written
statement of your defence and to produce on the said day all documents in your
possession or power upon which you base your defence, and where you rely on
any other document whether in your possession or power or not, as evidence in
support of your defence, you shall enter such documents in a list to be annexed
to the written statement.
Take notice that, in default of your appearance on the day before mentioned, the
suit will be heard and determined in your absence.
Given under my hand and the seal of the Court, this 30-06-2025

H.H.Member

Mator Accident Claims Tribunal,

9, Hazarimal Somani Marg, Opposite Chhatrapati Shivaji Terminus,
Mumbai 400001

. INsurer
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Branch Office: ICICI Bank Limited, Jayhind Annex,
Opp. Sharda Baug, Near Dharam Cinema, Rajkot- 360001

{diIcicl Bank |

PUBLIC NOTICE - TENDER CUM E AUCTION FOR SALE OF SECURED ASSET

[See proviso to rule 8(6)]
Notice for sale of immovable asset(s)

This E-Auction Notice for Sale of Immovable Asset/ Assets is being issued by ICICI Bank Ltd. (on
underlying pool assigned to ICICI Bank by Dewan Housing Finance Ltd. (DHFL)) in relation to the
enforcement of security with respect to a Housing Loan facility granted pursuant to a Loan Agreement
entered into between DHFL and the following Borrower/ Borrowers))Co—Borrower/ Co-Borrowers/
Guarantor/ Guarantors under the Securitisation and Reconstruction of Financial Assets and Enforcement
ggggcurity Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules,

The Notice is hereby given to the public in general and in particular to the Borrower/ Borrowers/ Co-
Borrower/ Co-Borrowers/ Guarantor/ Guarantors that the below described immovable property
mortgaged/ charged to the Secured Creditor, the physical possession of which has been taken by the
Authorised Officer of ICICI Bank Ltd. will be sold on 'Asis where is', 'As is what is' and 'Whatever there is'
basis as per the brief particulars given below:

Name of the Rlejserve D d
Details of the . rice ate an
Sr. CB%'rower/ , Secured Asset/ Outstanding| g=——=— Time of Eote 8;
No. 0-DOITOWE Assets with known Amount Property | _'IMe0©
Guarantor/Guarantors b if Money o |E-Aucti
/ Loan Account No. encumbrances, It any Deposit |Inspection|k- uction

(A) (B) (©) (D) (E) (F) (G)

1. [Bhaveshbhai Flat No 104, Wing C 1, 1st Floor, Rs. Rs. February | February
Gordhanbhai Kava | Viswas City, Near Khalilpur| 17 g0 g43/- | 450,000/ | 12,2026 | 24, 2026
(Borrower) /Hina P [Road, Joshipara, Junagadh, (as on 11:00 AM From
Bhuva (Co- Borrower)| Gujarat, Junagadh -362140 Januar Rs. To 12:00 [11:00 AM
Loan A/c No. Admeasuring an area 40.90 Sq. 30 202)613) 45,000/~ Noo‘n Or;wurds
QZRAJ00005007718 | Mtr.- Free Hold Property '

The online auction will take place on the website https://disposalhub.com of the E-Auction agency M/s
NexXen Solutions Private Limited. The recipients of this Notice are given a last chance to pay the total dues
with furtherinterest till February 23, 2026 before 04:30 PM failing which, the Secured Asset/ Assets will be
sold as per schedule.

The prospective Bidder/ Bidders must submit the Earnest Money Deposit (EMD) Demand Draft (DD)

(Refer to column E) at ICICI Bank Limited, Jayhind Annex, Opp. Sharda Baug, Near Dharam Cinema,
Rajkot- 360001. on or before
February 23, 2026 by 04:30 PM. Thereafter, he/ she/ they need to submit the offer/ offers through the
website mentioned above on or before February 23, 2026 by 05:00 PM along with a scanned copy of the
Bank acknowledged DD as a proof of payment of the EMD. In case, the prospective Bidder/ Bidders is/ are
unable to submit the offer/ offers through the website then a signed copy of the tender documents may be
submitted at ICICI Bank Limited, Jayhind Annex, Opp. Sharda Baug, Near Dharam Cinema, Rajkot-
360001. on or before February 23, 2026 by 05:00 PM. The Earnest Money Deposit DD/ PO should be from a
Nationalised/ Scheduled Bank in favour of 'ICICI Bank Limited' payable at Rajkot.
For any further clarifications regarding the inspection, Terms and Conditions of the E-Auction or
submission of tenders, contact ICICI Bank Employee Number on 7999515727. Please note that the
Marketing agencies 1. Value Trust Capital Services Private Limited., 2. Augeo Asset Management
Private Limited, 3. Girnarsoft Pvt Ltd. 4. Hecta Prop Tech Private Limited., have also been engaged in
facilitating the sale.

The Authorised Officer reserves the right to reject any or all of the bids without furnishing any
furtherreasons. For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s

Date : February 02, 2026 Authorised Officer
\ Place : Jungadh ICICI Bank Limited /

M/S. SHREE HARI CHEMICALS EXPORT LTD. [El?-‘

Regd. Office: A/8, MIDC, Industrial Area, Mahad Dist: Raigad (Maharashtra) "

CIN: L99999MH1987PLC044942, Tel No. 02145-233492, :

e-mail : info@shreeharichemicals.in, website: www.shreeharichemicals.in E] )

EXTRACT OF THE CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND
NINE MONTHS ENDED 31ST DECEMBER 2025 . In lacs) (Except EPS)

'~

PEGASUS

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56,5th Floor Free Press House Nariman Point,
Mumbai -400021 Tel: -022-61884700
Email: sys@pegasus-arc.com URL: www.pegasus-arc.com

PUBLIC NOTICE FOR SALE BY E-AUCTION
Sale of Inmovable Property under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rules 6(2), Rules 8(6)

and 9 of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the below mentioned Borrower(s),
Co-Borrower(s), Mortgagor(s) and Guarantor(s) that the below described secured assets being
immovable properties mortgaged/charged to the Secured Creditor i.e. Pegasus Assets
Reconstruction Private Limited acting in its capacity as Trustee of Pegasus 2024 Trust 1
(Pegasus), having been assigned the debts of the below mentioned Borrower along with underly-
ing securities interest by the HDFC Bank Ltd (‘HDFC Bank”), vide Assignment Agreement dated
30-06-2025 under the provisions of the SARFAESI Act, 2002, are being sold under the provisions
of SARFAESI Act and Rules thereunder on “As is where is”, “As is what is”, and “Whatever
there is” basis along with all its known and unknown dues on 25-02-2026.
The Authorized Officer of HDFC Bank Limited took physical possession of the below described
secured assets pursuant to Section 14 order, under the provisions of the SARFAESI Act and Rules
thereunder, and handed over the same to the Authorised Officer of Pegasus on 15-07-2025.

The details of Auction are as follows:

Name of the
Borrower(s), Co-
Borrower(s) and

1. Ajeet Cotex Private Limited (Borrower/Mortgagor)
2. Mr. Bhag i K Dobariya ( or)
3. Mr. Mavjibhai Bhagvanbhai Dobariya (Guarantor)

AHMEDABAD | MONDAY,2 FEBRUARY 2026 BUSINESS Standard

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MILLENNIA BUILDWORTH LLP

RELEVANT PARTICULARS

. | Name of corporate debtor MILLENNIABUILDWORTHLLP

. | Date ofincorporation of corporate debtor 09/11/2023

. | Authority under which corporate debtoris
incorporated / registered

Registrar of Companies, Anmedabad

.| Corporate Identity No. / Limited Liability ACD-8634

Identification No. of corporate debtor

.| Address of the registered office and
principal office (if any) of corporate debtor

B-906, THE CAPITAL, SCIENCE CITY ROAD, Sola,
Ahmedabad, Ahmedabad, Gujarat, India, 380060

. | Insolvency commencement date in respect 30/01/2026

of corporate debtor

. | Estimated date of closure of insolvency 29/07/2026

resolution process

secured assets
are being sold:

Mortgagor(s):
Outstanding Dues | Rs. 10,75,45,464.08/- (Rupees Ten Crores Seventy Five Lakhs Forty Five
for which the Thousand Four Hundred Sixty Four and Eight Paise Only) as on 24-11-

2017 plus interest at the contractual rate and costs, charges and expenses
thereon w.e.f. 25-11-2017 till the date of payment and realization.

Mr. Amrish Navinchandra Gandhi
IBBIReg. No.: IBBI/IPA-002/IP-N00670/
2018-2019/12036

.| Name and registration number of the
insolvency professional acting as interim
resolution professional

Details of Secured
Asset being
Immovable
Property which is
being sold

Industrial unit along with Plant and Machinery at R. S. 233 Paiki 4 Paiki
1,8q. Mtrs. 17503.00 situated at Aatkot, Taluka: Jasdan, District: Rajkot
bounded as follows: North: Other's Property, South: Other Property,
East: Road, West: Vokadi of Godadi River

. | Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 504, Shivalik Abaise, Opp. Shell Petrol Pump,
Nr.Anand Nagar Bus Stand, Satellite, Ahmedabad,

Gujarat-380015. Email Id : amrishgandhi72@gmail.com

Reserve Price
below which the
Secured Asset will
not be sold (in Rs.):

Rs. 3,12,66,000/- (Rupees Three Crore Twelve Lakhs Sixty Six
Thousand Only)

.| Address and e-mail to be used for
correspondence with the interim resolution
professional

Correspondence Address: 504, Shivalik Abaise,

Opp. Shell Petrol Pump, Near Anand Nagar Bus Stand,
Satellite, Ahmedabad, Gujarat-380015.

Process Email Id: cirp.millennia@gmail.com

Earnest Money
Deposit (EMD):

Rs. 31,26,600/- (Rupees Thirty One Lakhs Twenty Six Thousand Six
Hundred Only)

13-02-2026
(14 days from the receipt of the order dated 30/01/2026)

. | Last date for submission of claims

Claims, if any, which
have been put forward
against the property
and any other dues
known to Secured
creditor and value

Not Known

.| Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by the
interim resolution professional Name the class(es)

Notapplicable, as perinformation available with
Interim Resolution Professional

Inspection of
Properties:

Date - 13.02.2026
Time - 01.00 PM - 04.00 PM

.| Names of Insolvency Professionals identified
toactas Authorised Representative of creditors
inaclass (Three names for each class)

NotApplicable

Contact Person
and Phone No:

Mr. Viral Doshi - 9870893185
Ms. Heena Vichare - 9004103652

Last date for sub-

23-02-2026 till 4.00 PM

(a) RelevantFormsand
(b) Details of authorized representatives are
available at:

() www.ibbi.gov.in
cirp.millennia@gmail.com
(b) NotApplicable

mission of Bid:
Time and Venue of| E-Auction/Bidding through website (https://sarfaesi.auctiontiger.net)
Bid Opening: on 25-02-2026 from 11.00 am to 12.00 noon.

This publication is also a Fifteen (15) days’ nofice to the aforementioned Borrowers/Co-
Borrowers/Mortgagors/ Guarantors under Rule 6(2), 8(6) and 9 of the Security Interest
(Enforcement) Rules,
For the detailed terms and conditions of the sale, please refer to Secured Creditor’s website

2002.

1.

i.e. http:/lwww.peg

C.CC ts-to-auction.html or website https://sarfaesi.auc-

tiontiger.net or contact service provider E Procurement Technologies Ltd. Auction Tiger
Bidder Support Nos: Mo.: +91 9265562821 & 9374519754, Email: vijay.shetty@auction-

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the commencement  of
a corporate insolvency resolution process of the MILLENNIABUILDWORTH LLP on 30/01/2026.

The creditors of MILLENNIABUILDWORTH LLP are hereby called upon to submit their claims with proof on or before 13-
02-2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. sdl

Amrish Navinchandra Gandhi

Notes :

1 The Consolidated financial results of the Company have been prepared in accordance with the Companies (Indian Accounting
Standard) Rules' 2015 (IND-AS) prescribed under section 133 of the Companies Act, 2013 and other recognized accounting practices
and policies to the extent applicable.

2 The above consolidated financial results have been reviewed by the Audit Committee and subsequently approved by the Board of
Directors at its meeting held on January 31, 2026

3 The Company operates in a single business segment and therefore, has only one reportable segment in accordance with Ind AS
108 "Operating Segments"

4 The Company had alloted 18,66,580 Zero Coupon Compulsorily Convertible Debentures ("CCDs") on November 15, 2024, out of
which 6,05,494 Equity shares were alloted upon conversion of equal number of CCDs on December 04, 2025.

5 The figures for the previous period has been regrouped/reclassified, wherever necessary in order to confirm to the current grouping/

classification. By Order of the Board
for SHREE HARI CHEMICALS EXPORT LTD.
. B. C. AGRAWAL
Place : Mumbai CHAIRMAN & MANAGING DIRECTOR

Date: 31-01-2026 [DIN:00121080]

1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road,
Opp. Civil Hospital, Ring Road, Surat- 395002.

?I1CcICI Bank

Public Notice - Tender cum E-Auction for Sale of Secured Asset/ Assets

[See proviso to rule 8(6)]
Notice for sale of immovable asset(s)

This E-Auction Notice for Sale of Inmovable Asset/ Assets is being issued by ICICI Bank Ltd. (on underlying
pool assigned to ICICI Bank by Dewan Housing Finance Ltd. (DHFL)) in relation to the enforcement of
security with respect to a Housing Loan facility granted pursuant to a Loan Agreement entered into
between DHFL and the following Borrowers/ Co-Borrowers/ Guarantors under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule
8 (6) of the Security Interest (Enforcement) Rules, 2002.

The Notice is hereby given to the public in general and in particular to the Borrower/ Borrowers/ Co-
Borrower/ Co-Borrowers/ Guarantor/ Guarantors that the below described immovable property
mortgaged/ charged to the Secured Creditor, the physical possession of which has been taken by the
Authorised Officer of ICICI Bank Ltd. will be sold on'As is where is', 'As is what is' and 'Whatever there is'
basis as per the brief particulars given below:

Sr.

Name of the Reserve

Details of the : Date and

No. Borrower/ Secured Asset/ Outstanding Price_| Timeof | Date&

G Co—tBo/rGrower/ " Assets with known Amount E,\%'r‘]‘;“ Property ET,IAruﬁt(i)gn
uarantor/Guarantors ; -
/ Loan Account No. encumbrances, if any Depos)ilt Inspection

(A) (B) (€) (D) (E) (F) Q)

1. |Parmitkumar Plot No.23, Royal Park, Nr. Rs. Rs. 21, March
BhupNarayan Jha Aman Park, Off Opp Good | 28,553,155/~ |9,30,000/-| February | 10,2026
(Borrower) / Shepherd School Kim Surat| (ason 27 2026 From
Chandani Devi Surat 394110 (Adm. Area | January 26) Rs 10:00 AM |11:00 AM
(Co-borrower) 40.15Sq. Mtr) 93 00'0/_ To 11:00 [Onwards
Loan A/C no. ’ AM
QZBRD00005038283

2. |Ravindrakumar Plot No. 100, Shivdhara Rs. Rs. 21, March
Laudhar Patel Residency-2 Near Garden City- | 17,64,776/- |7.90,000/-| February 10,2026
(Borrower) / 1B/ H. Sahiba Mill Moje - Jolwa | (as on 27 2026 From
Ushadevi Surat - 394105. (Adm. Area | January 26) Re. | 10:00 AM|11:00 AM
Ravindrakumar Patel | 98.3 Sq. Vaarl. E.82.23 Sq.Mtr) 79 00‘0/_ To 11:00 |Onwards
(Co-borrower) ’ AM
Loan A/C no.

QZSUR00005036481

The online auction will take place on the website https://disposalhub.com of the E-Auction agency
M/s NexXen Solutions Private Limited. The recipients of this Notice are given a last chance to pay the total
dues with further interest till 09 March, 2026 before 04:30 PM failing which, the Secured Asset/ Assets will
be sold as per schedule.

The prospective Bidder/ Bidders must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer
to column E) at ICICI Bank ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital
Cross Road, Opp. Civil Hospital, Ring Road, Surat- 395002. on or before 09 March, 2026 by 04:30 PM.
Thereafter, he/ she/ they need to submit the offer/ offers through the website mentioned above on or before
09 March, 2026 by 05:00 PM along with a scanned copy of the Bank acknowledged DD as a proof of
payment of the EMD. In case, the prospective Bidder/ Bidders is/ are unable to submit the offer/ offers
through the website then a signed copy of the tender documents may be submitted at ICICI Bank ICICI
Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital,
Ring Road, Surat- 395002. on or before 09 March, 2026 by 05:00 PM. The Earnest Money Deposit DD/ PO
should be from a Nationalised/ Scheduled Bank in favour of 'ICICI Bank Limited' payable at Surat.

For any further clarifications regarding the inspection, Terms and Conditions of the E-Auction or submission
of tenders, contact ICICI Bank employee number on 9372748153/ 9825017680.

Please note that the Marketing agencies 1. ValueTrust Capital Services Private Limited, 2. Augeo Assets
Management Private Limited 3. Cardekho.com 4. Hecta Proptech Private Limited. 5. ARCA E-Mart
Private Ltd have also been engaged in facilitating the sale.

The Authorised Officer reserves the right to reject any or all of the bids without furnishing any further

QUARTER ENDED NINE MONTH ENDED | YEAR ENDED| |tiger.net, ramprasad@auctiontiger.net, Mr. Ramprasad Mobile No. +91 8000023297, Interim Resolution Pr8f955i°“a|
. email: support@auctiontiger.net before submitting any bid. MILLENNIA BUILDWORTH LLP
Particulars 31.12.2025(30.09.2025 | 31.12.2024 | 31.12.2025 | 31.12.2024 | 31.03.2025 pport@ ] g any IBBI Reg. No: IBBI/IPA-002/IP-N00670/2018-2019/12036
UNAUDITED | UNAUDITED | UNAUDITED | UNAUDITED | UNAUDITED |  AUDITED AUTHORISED OFFICERRSY 1 -+ 02-02-2026 Validity of AFA: 31-12-2026

N Place: Atkot, Gujarat Pegasus Assets Reconstruction Private Limited ate: 02-0z- : a_ 1ai y,° A oTlen

1 |Income From Operation (Net) 444854 | 7,448.80| 3901.62| 14,328.94(/10,616.97 | 14,119.58 Date: 0210212026 (Trustee of Pegasus 2024 Trust 1) Place: Ahmedabad Email for Correspondence - cirp.millennia@gmail.com

2 | Net Profit/(Loss) From Ordinary Activities
( Before Tax, Exceptional And Extrordinary ltems) 13484 | 478.11 352.07 391.27| 687.11 692.86

- - Zonal Stressed Assets Recovery Branch, Ahmedabad Zone,

3 [Net Profit/(Loss) For The Period Before Tax %} do 3ifm ager | 2 A o A IR IR SALE NOTICE FOR SALE OF MOVABLE PROPERTIES
(After Extra Ordinary ltems) 13484| 47871| 35207| 39127| 687.11| 692.86 Bank of Baroda | en. 079-26473154, Email : armahm@bankofbaroda.bank.in APPENDIX- II-A [See proviso to Rule 6(2)]

4 | Net Profit/(Loss) For The Period After Tax E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enfor of Security Interest Act, 2002 read with proviso to Rule 6(2) of
(After Extra Ordinary Items) 12210 35260 26293 307.32| 508.07 509.75 the Security Interest (Enforcement) Rules, 2002.

5 [Total Comprehensive Income After Tax 12210 352 60 26293 307.32] 50807 512.90 Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Movable properties mortgaged/charged to Bank of Baroda, the Secured Creditor, the

6 [Paid Up Equity Share Canital Physical Possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on 25th February, 2026 for

10:Cp Equity pi recovery of the dues as detailed below. The particulars of the Borrower/s/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are provided hereunder —
(Face Value % 10/- Each) 55379 | 49324| 44463| 553.79| 444.63 493.24 -

7 [Earning per share ( of Rs. 10/- each) II\-IT Name & address of Borrower/s / Guarantor/s / Mortgagor (s) Total Dues Description of Properties lg::i:ﬁ:a':;e}\ﬂ:l?n?
B.aSic : 220 7.15 591 5.5 143 141 1. | M/s. Krushna Industries, Reg. Office at B/h. Bharat Ginning, Wankaner Bamanbore, NH-8 A, Village - Rs. 14,90,40,168.81 Lot No. (1). : Plant & Machinery (used for R Price:
Diluted: 1.93 5.59 417 4.87 8.05 8.72 Chandrapur, Tal. Wankaner, Dist. Morbi - 36362 1. Partners / Guarantors / Mortgagors :- (Rupees Fourteen Crore | cotton ginning — Pressing & allied work) R:s:;v:o (;g::/

1. Legal Heirs of Late Mr. Kalabhai Karshanbhai Makwana (Deceased) (Partner & Guarantor)- Ninety Lakh Forty Thousand | lying on Factory Premises of M/s. Krushna e N
KEY FINANCIAI(-)BEAG:TLéﬁiLsDO;ﬁEAn;‘gS'IFggE#gEAgg:;ﬁ'Dolggéug?;:(jEstULTs FOR THE a. Mrs. Kamlaben K Makwana, b. Late Mr. Bhaveshbhai K Makwana, c. Mr. Dhirenbhai K Makwana, One Hundred Sixty Eight [ Industries situated at Revenue Survey No. g'\:? . RSR ziggg%
®. In lacs) Al are residing at “Vrundavan”, 7-Jinpara, Pratappara, Wankaner - 363621 and also at Block No. 40/C-2 at | and Eighty One Paisa Only) | 31/1p of Village - Chandrapur, Wankaner 1d Inc.: Rs. 29,000/
QUARTER ENDED NINE MONTH ENDED | YEAR ENDED Shree Harihar Co-op Housing Society, Street No. 4, Nr. Nikol Complex, B/h. Jalaram Petrol Pump, Opp. as on 31.01.2026. Bamanbore National Highway 8A, Behind
Particulars 31.12.2025(30.00.2025 | 31.12.2024 | 31.12.2025 | 31.12.2024 | 31.03.2025 Swaminarayan Temple, Off Akshar Marg, Off Kalawad Main Road, Rajkot-360001. (With reference to H N Park, Opp. Raja Petroleum, Off. Kerala
UNAUDITED | UNAUDITED | UNAUDITED | UNAUDITED | unauDTED |  AuDITED 2.Legal Heirs of Late Mr. Bhaveshbhai Kalabhai Makwana (Deceased) (Partner & Guarantor) - Demand Notice u/s 13(2) | Road, Chandrapur, Taluka Wankaner, Dist.
- a. Mrs. Shilpaben B Makwana, b. Mr. Kashyap B Makwana, c. Mr. Parth B Makwana, All are residing Dated: 10.12.2019) Morbi (GST will be applicable on Plant &

1Income From Operation (N?t) — 444854 | 744880| 3,901.62) 14,328.94/10,616.97 | 14,119.58 at Block No. 40/C-2 at Shree Harihar Co-op Housing Society, Street No. 4, Nr. Nikol Complex, B/h. Jalaram | (Pending Litigation: NIL) | Machinery Value as per Rules)

2 | Net Profit/(Loss) From Ordinary Activities Petrol Pump, Opp. Swaminarayan Temple, Off Akshar Marg, Off Kalawad Main Road, Rajkot - 360001. Encumbrance known to the Bank : NIL
(Before Tax, Exceptional And Extrordinary ltems) | 14190] 47985| 35384) 40057 68894) 69550 E-AUCTION DATE : 25.02.2026 AND E-AUCTION TIME: 02:00 PM TO 06:00 PM (UNLIMITED EXTENSION OF 10 MINUTES)

3 | Net Profit/(Loss) For The Period Before Tax _—

(After Extra Ordinary Items) 14190| 47085| 35384 40057 68894| 69550 INSPECTION DATE : 18.02.2026, TIME : 11.00 AM T0 2.00 PM For Detailed Terms
" - For Detailed Terms and Conditions of Sale, Please refer/visit to the link provided in https://www.bankofbaroda.bank.in/e-auction.htm and Online & Conditions
4 | Net Profit/(Loss) For The Period After Tax
/ _) Auction Portal : https://baanknet.com. Also, prospective bidders may contact the Authorized Officer, Mr. Vijay Kumar Mishra, Chief Manager, ZOSARB, Scan here:
(After Extra Ordinary tems) 129.16 353.74 264.1 316.62| 509.91 51240 Ahmedabad, Mob. No. 9687671985 (GST/TDS as per Government Rules applicable shall be payable by purchaser on sale of Movable/ Immovable Assets.)
5 |Total Comprehensive Income After Tax 129.16 353.74 264.71 316.62| 509.91 515.54 Date : 31.01.2026, Place : Ahmedabad Sd/-, Authorised Officer, Bank of Baroda

PUBLIC NOTICE

Date : 31-01-2026

\ Place : Surat

reasons. For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s

Authorised Officer

ICICI Bank Limited

J

\Place: Ahmedabad, Bhavnagar, Bhuj

0 Branch Office: ICICI Bank Ltd Office Number 201-B, 2nd Floor, Road No. 1 Plot No-B3, WIFI IT Park, Wagle Industrial Estate,
ICICI Banlkk | thane (west)- 100604
The following borrower(s) has/have defaulted in the repayment of principal and interest towards the Loan facility(ies) availed from ICICI Bank. The Loan(s) has/have been
classified as Non-Performing Asset(s) (NPA).
A Notice was issued to them under Section 13(2) of the Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest Act, 2002, at their last known addresses.
However, ithas notbeen served and are therefore being notified by way of this Public Notice.
Sr.| Name of the Borrower/ Co- Description of Secured Date of Notice sent/| NPA
No.| Borrower/ Guarantor/ (Loan Asset to be enforced Outstanding as on| Date
Account Number) & Address Date of Notice
1. | M/s. Dwarkesh Steel Plot No. 254/a, In The Society Known As Aadarsh Co- Operative Housing Society Limited, Situated On Land December 03/11,
Industries/ Mrs. Jalpa Bearing Revenue Survey No. 258, City Survey No. 5684, Moje Vadaba, Taluka & Sub-registration District 24,2025 2025
Hiteshbhai Kotak / Mr. Hitesh | Bhavnagar, Registration District Bhavnagar, Gujarat/ Admeasuring Area 200.664 Square Meter Along With s.
Prabhulal Kotak/ Mr. Prabhulal | Construction 174.37 Square Meter/ Bounded By :- North - Plot No. 254/ South- Plot No. 376/ East - Road/ 83,08,600.39
Amarshibhai Kotak/ West - Plot No. 255
720505000188/ Shop No. 08,
Satguru Shopping Center,
Ramol Road, Maninagar,
Gujarat Ahmedabad- 380008
2. |MJs. G. L. Traders/ Mr. Property-1: Shop No. 36, Ground Floor, Dev Residency, Constructed on N. A. Land Bearing Revenue Survey No. December 05/11,
Ashokkumar Laxmanbhai 322, Moje Nikol, Taluka Ahmedabad City, Sub-registration District Ahmedabad-12(nikol), Registration District 24,2025 2025
Patel/ Mr. Girishkumar Ahmedabad/ Admeasuring Super Built Up Area 24.05 Square Meter Along With Undivided Proportionate s.
Laxmanbhai Patel/ Mrs. Share 21.09 Square Meter/ Bounded By :- North- Parking of Block-l/ South- Public Road/ East- Shop No. 37/ 1,64,89,524.14/-
Sobhnaben Ashokkumar West - Shop No. 35/ Property -2: Shop No. 37, Ground Floor, Dev Residency, Constructed on N. A. Land Bearing
Patel/ Mr. Laxmanbhai Revenue Survey No. 322, Moje Nikol, Taluka Ahmedabad City, Sub-Registration District Ahmedabad-12(Nikol),
Shivarambhai Patel/ Registration District Ahmedabad/ Admeasuring Super Built Up Area 25.90 Square Meter Along With Undivided
140305005303/ 57, Market Proportionate Share 22.72 Square Meter/ Bounded By :- North- Parking of Block-1/ South- Publica Road/ East-
Yard (Gunj Bazar), District Shop No. 38/ West- Shop No. 36/ Property -3: Shop No. 38, Ground Floor, Dev Residency, Constructed on N. A.
Mehsana, Gujarat Visnagar Land Bearing Revenue Survey No. 322, Moje Nikol, Taluka Ahmedabad City, Sub-Registration District
384330 Ahmedabad-12 (Nikol), Registration District Ahmedabad/ Admeasuring Super Built Up Area 33.90 Square
Meter Along With Undivided Proportionate Share 29.76 Square Meter/ Bounded By :- North- Parking of Dev
Residency/ South- Publica Road/ East- Corporation Plot/ West - Shop No. 37/ Property -4: Residential
Bungalow Bearing Plot No. 119, In The Society Known As Heritage City, Situated At Consolidated Revenue
Survey No. 190p1, Within The Limit of Kasbe Visnagar Nagarpalika, Taluka & Sub-registration District
Visnagar, Registration District Mehsana/ Admeasuring Total Plot Area 155 Square Meter (construction
Thereon- 58.81 Square Meter, Margin Land - 33.19 Square Meter And C.O.P, Road And Undivided
Proportionate Share In Land For Common Usage 63.00 Square Meter)/ Bounded By :- North - Plot No. 120/
South- Plot No. 118/ East - Plot No. 117/ West - Internal Road Of Survey No. 190p1/ Property- 5: Residential
Bunglow Bearing Plot No. 121, In The Society Known As Heritage City, Situated At Consolidated Revenue
Survey No. 190P1, Within The Limit of Kasbe Visnagar Nagarpalika, Taluka & Sub-Registration District
Visnagar, Registration District Mehsana/ Admeasuring Total Plot Area 155 Square Meter (Construction
Thereon- 58.81 Square Meter, Margin Land- 33.19 Square Meter and C.O.P, Road And Undivided Proportionate
Share In Land For Common Usage 63.00 Square Meter)/ Bounded By :- North - Plot No. 122/ South - Plot No.
120/ East- Plot No. 115/ West- Internal Road of Survey No. 190P1
3. |M/s. Real Cast Foundry Private [ Plot No. 90+91/2 and 90+91/5, In the Odhav Industrial Estate, Situated at Revenue Survey No. 646 of December 30/11
Limited/ Mr. Maganbhai Gujarat Industrial Development Corporation of Moje Village Odhayv, Taluka Vatva, Sub-Registration 24,2025 2025
Ramijibhai Patel/ Mr. Kiranbhai | District Ahmedabad-7 (Odhav), Registration District Ahmedabad/ Admeasuring Area 966 Square Meter s.
Maganbhai Patel/ Mr. Yash and Construction thereon/ Bounded By :- North - Shed No. C1/5/ South- Plot No. 90/2/ East- Adj. Unit/ 1,16,16398.12/-
Kiranbhai Patel/ Mrs. Binaben | West - Internal Road
Kiranbhai Patel/
045705500447/ Ind. Property
at Plot No. 90-91/5, Gujarat
Industrial Development
Corporation Opposite Ambika
Nagar, Road No. 14, Rabadi
Vasahat Road, Odhav, Gujarat
Ahmedabad- 382415
4. |M/s. Sneh Chain Private Bunglow No. 29, In The Society Known As Prerna Tirth Bunglows, In The Scheme Known As Mahasukhnagar January 04/12,
Limited/ Mr. Shrenikkumar Co-operative Housing Society Limited, Vibhag-2 (Reg. No. Gh-16186 Dated 22/04/1993), Situated At Land 20, 2026 2025
Kiritlal Shah/ Mrs. Shilpaben | Bearing New Survey No. 73/1, 72/3 & 76 (Old Survey No. 166/3+167/1 of Vejalpur), Town Planning Scheme No. Rs.
Shrenik Shah/ 777705018108/ | 04, Final Plot No. 143 & 157 Moje Village Jodhpur, Taluka Vejalpur, Sub-registration District Ahmedabad-4 4,86,50,384.45/-
105, Shree Balaji Paragon, (paldi) & Registration District Ahmedabad (Muni. Tena. No. 0651-19-0440-0001-U & Electricity Consumer No.
Beside Rock Regency Hotel, 933054)/ Admeasuring Area 215 Square Meter And 270.91 Square Meter Construction Thereon/ Bounded By :-
Opposite Axis Bank, Near North - Bunglow No. 28/ South - Bunglow No. 30/ East- Rosewood Tower/ West - Common Plot
Circle, C. G. Road,
Ahmedabad- 380009
5. | MJs. Sri Samarth Utility Property —1: Office No. 345, Third Floor in The Building Known As Iscon Emporio In The Mahalaxmi Co-Operative December 16/11
Services Private Limited/ Mr. | Housing Society Limited Constructed on N. A. Land Forming Part of Revenue Survey No. 123 & 124 Paiki 24,2025 2025
Ravi Chetan Palan/ Mrs. (Vejalpur Old Survey No. 217 & 218), Final Plot No. 21 & 19, Town Planning Scheme No. 5 & 6, Moje Jodhpur, s.
Devyani Chetan Palan/ Mr. Taluka Vejalpur, & Sub-registration District Ahmedabad-4 (paldi), Registration District Ahmedabad (Tenament | 1,93,14,334.90/-
Chetan Harish Palan/ No. 0749-15-4500-0001-G of Satyagrahchhavani Ward & Service No. 100463660)/ Admeasuring Area 50.77
gzié3??|—5d5glc2)%??égfnﬁéﬁ1Ng}'o Square Meter l.e. 546 Square Feet and Undivided Sharing In Land 15 Square Meter Along With One Car
Besi porio, Parking/ Bounded By :- North- N.a./ South- N.a./ East - N.a./ West- N.a./ Property-2: Office No. 347, Third Floor
eside Star Bazar, Jodhpur | s . . L . . L
Cross Road, Satellite, Gujarat |N The Building Kno_wn As Iscon Emporio In The Mahalaxmi Co—O_pferatl_ve Housing Society Limited Constrl_Jcted
Ahmedabad- 380015 on N. A. Land Forming Part of Revenue Survey No. 123 & 124 Paiki (Vejalpur Old Survey No. 217 & 218), Final
Plot No. 21 & 19, Town Planning Scheme No. 5 & 6, Moje Jodhpur, Taluka Vejalpur, & Sub-Registration District
Ahmedabad-4 (Paldi), Registration District Ahmedabad (Tenament No. 0749-15-4500-0001-G of
Satyagrahchhavani Ward & Service No. 100463660)/ Admeasuring Area 50.77 Square Meter l.e. 546 Square
Feet and Undivided Sharing In Land 15 Square Meter Along With One Car Parking/ Bounded By :- North- N.a./
South- N.a./ East - N.a./ West - N.a./ Property -3: Flat No. 12 Situated On First Floor of Siddharth Apartment
Scheme Standing/constructed On The Land Bearing City Survey No. 1175, Sheet No. 121, Ward No. 5, Plot No.
194, Vijaynagar Areaq, Situated, Lying and Being At Mouje Bhuj, Taluka & Sub- Registration Bhuj and Registration
District Kachchh/ Admeasuring Carpet Area 67.50 Square Meter l.e. Build Up Area 77.44 Square Meter/
Bounded By :- North- Common Passage/ South - Open Space/ East - Common Passage & O. T. S./ West - Road/
These steps are being taken for substituted service of Notice. The above borrower/s and/or guarantor/s (as applicable) is/are advised to make the outstanding payment within 60 days
from the date of publishing this Notice. Else, further steps will be taken as per the provisions of the Securitisation and Re-construction of Financial Assets and Enforcement of Security
Interest Act, 2002.
Date: February 02, 2026 Sincerely Authorised Officer,

For ICICI Bank Ltd.

J



user
Rectangle


